
CENTRAL administrative TKIBuiNi-ii-
PRINCIPAL BENCH

CP 66/2001
OA 637/1996

New Delhi, this the 2nd day of March, 2001.

Hori'ble Snit. Lakshmi Swaminathan, V ice-Chanman (J)
Hon'ble Shri Govindan S. Tamp±, Memo (.-a,

Shri H.Ahirwar
Sr. Statistical Inspector,
Room No. 555-A, Rail Bhawan,
Railway Board (Min. of Railways,,
Ne^v Delhi. , Petitioner

(By advocate: Ms. Meenu Mainee)
VERSUS

1. Shri D.P.Tripathi
Secretary / -n vVi
Ministry of Railway, Railway o^oaid
Rail Bhawan, New Delhi.

2. Shri Rajinder Nath
General Manager

Central Railway
Bombay V.T.

3. Shri T.N.Perti ̂
CMief Personnel Ofiicei
Central Railway", Bombay V.I.

.Respondent:

(None isi'esent)

n p n E R. (ORAL)

T.akshrni Swamlnathan, Vi re-Chai rman ( J)_

Ms. Meenu Mainee, learned counsel for tiie

petitioner submits that haff«r been given to
understand that the respondents are considering

T  of the Tribunal's order datedimi->leifieiiL.aLion oj-

in OA 637/96. In the circumstances learned counsel
seeks e/ permission to withdraw CP 66/2001.

2. In the above circumstances, CP u6/^0ul i^

ciisiviivsWed as \\'itiidi"awii.

(Go/v'lridan
L/\|en"ib

{ Smt. Lakshmi Swamiria tfecm
V1ce-Chairman (J)

/v ikas/

m--.


